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ORDER 

Per J. Sudhakar Reddy, AM 
 
 This is an appeal filed by the assessee directed against the order 

of CIT (Appeals) Ranchi dated 30.09.2016 for the assessment year 

2013-14.  

 

2. After hearing rival contentions, I find that the Assessing Officer 

made a disallowance under section 40(a)(ia) of the Act. The case of 

the assessee is that the expenditure in question was claimed under 

section 57 and hence the computation of income under the head 

‘income from business’ provisions under the head business of 

provision i.e. section 28 to 44 of the Act do not applying to the facts of 

the case. We agree with the proposition. Section 40(a)(ia) cannot be 
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applied to a claim of deduction u/s 57 of the Act. Thus this ground of 

the assessee is allowed and the disallowance deleted.   

     

3. In the result, the appeal of the assessee is allowed.  

 Order Pronounced in the Open Court on 28th February, 2018. 

 

         Sd/-  
                         (J. Sudhakar Reddy)   
                             ACCOUNTANT MEMBER   
Dated: 28/02/2018 
Biswajit, Sr. PS 
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